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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 26.2,2003

On behalf of learned counsel for
the applicant, a Memo has been filed stating
therein that the applicant does not want to
pursue with this O.As any further as in the
meantime, the same has become infructuouse.
Heard Shri A.KeBose, learned Senior Standing
Counsel for the Respondents. In view of Memo

filed, this C.A. is disposed of for having
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become infructuous.




